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ANDHRA PRADESH ACTS, ORDINANCESAND
REGULATIONS Etc.

The following Act of the Andhra Pradesh Legidative
Assembly received the assent of the Governor on the 29th
March, 2005 and the said assent is hereby first published on
the 30th March, 2005 in the Andhra Pradesh Gazettefor generd
informetion.

ACT No. 7 OF 2005

AN ACT TO AMEND THE NATIONAL ACADEMY OF
LEGAL STUDIES AND RESEARCH UNIVERSITY
ACT, 1998

Beit enacted by the L egidative Assembly of the State of
AndhraPradeshintheFifty-sixth Year of the Republic of India
asfollows-

1. (1) ThisAct may becalled theNational Academy of Short

Legd Studiesand Research University (Amendment) Act, 2005. g'f];”; ]

cement.
[1]
A-490
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Amend-
ment of
section 2.
Act 34 of
1998.

Amend-
ment of
section 3.

Amend-
ment of
section 7.

Amend-
ment of
section 8.

Amend-
ment of
section 9.

(2) It shall come into force on such date as the
Government may, by natification, appoint.

2. In the National Academy of Lega Studies and
Research University Act, 1998 (hereinafter referred to asthe
principal Act) insection 2, to clause(c) thefollowing shall be
added at theend namely:-

“hereinafter named asNALSAR University of Law.”;
3. Insection 3 of theprincipal Act,-

(1) insub-section (1), for thewords*“ Nationa Academy
of Legal Studies and Research University”, the words
“NALSAR University of Law” shall be substituted;

(2) insub-section (3), for thewords*“fully residentia
and be’ shall be omitted;

4. In section 7 of the principal Act, for the word
“President” wherever it occurs, theword* Chancellor” shall be
subgtituted.

5. Insection 8 of theprincipal Act,-

(i) initem(iv), theword“and” shal beomitted and after
theitem (iv) soamended, thefollowing new expresson shdl be
inserted, namely:-

“(iv-a) thePlanning Board; and”;

(i) initem (v), for thewords“ General Council.”, the
word“ Statutes.”, shall be substituted.

6. Insection 9 of theprincipal Act, in sub-section (1),-

(@ (i) for clause (a), thefollowing shall be substituted,
namdy:-

“(a@ Chancdlor,”;
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(i) for clause (b), the following shall be substituted,
namdy:-

“(b) Former Presidents or Chancellorsoninvitation of
theChancdlor;”;

(i) for clause(c), thefollowing shall be substituted,
namely :-

“(c) ViceChancdlor,”;

(iv) indlauses(h), (i), (j) and (k), for theword“ President”,
wherever it occurs, theword “ Chancellor” shall be substituted;

(b) insub-section (2), initems(iii) and (iv), for theword
“President” wherever it occurstheword “ Chancellor” shall be
ubgtituted.

7. Insection 10 of theprincipal Act, - Amend-
ment of

(1) insub-section (1), clause (iii) shall be omitted; section
10.

(2) insub-section (2), -

(@ for clause (i), the following shall be substituted,
namdy:-

“(1) The Genera Council shall meet at least onceina
year and annual meeting of the General Council shal beheldon
adateto befixed by theVice Chancellor in consultation with
theChancdllor;”;

(b) incdause(ii), for theword, “ Director” theword“ Vice-
Chancellor” shall be substituted.

(o) inclause(iii), for thewords*the President or by the
Director” thewords* the Chancellor or by the Vice-Chancellor”
shall be substituted.

(d) clause (vii) shal beomitted.
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Amend-

ment of
section
11.

Amend-

ment of
section
12.

8. Insection 11 of the principal Act, -

(1) insub-section (1), -

(i) inclause(a), for theword “Director” theword “ Vice
Chancellor” shall be substituted;

(i1) in clause (d) for the word “President” the word
“Chancdlor” shall besubstituted.

(i) for clause (i), the following shall be substituted,
namdy:-

“(i) three teachers to be nominated by the Vice
Chancellor of whom, one shall be amongst Heads of the
Departments, one from Professors and one from Associate
Professorsby rotation for aperiod of oneyear.”;

(2) insub-section (2), for theword, “ Director” theword
“ViceChancdlor” shall be substituted;

(3) insub-section (3), in clauses (iii) and (iv), for the
word“ Director” wherever it occurs, theword“ Vice Chancdlor”
shall besubstituted.

9. Insection 12 of the principal Act, -
(1) insub-section (2),-
(i) clause (i) shdl beomitted;

(i) for clause (ii), the following shall be substituted
namdy:-

“(i) to recommend the names of three personsto the
Chancellor for appointment as Registrar of the University on
therecommendations of the Selection Committee constituted
for the purposeby it whichisheaded by the Vice Chancellor.”.
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(2)insub section (3),-

(i) for clause (ii), the following shall be substituted,
namdy:-

“(ii) themesting of the Executive Council shdl becalled
by the Registrar under instructionsof the Vice Chancellor or at
therequest of nat lessthan fivemembersof the Executive Council”;

(i) inclause(vi), for theword“ Director”, theword “ Vice
Chancdllor” shall be substituted;

(i) for item (vii), the following shall be substituted
namely:-

“(vii) if urgent action by the Executive Council becomes
necessary, the Vice Chancellor may permit the businessto be
transacted by circulation of papers to the members of the
Executive Council. The action so proposed to be taken shall
not be taken unless agreed to by amajority of membersof the
Executive Council. The action so taken shall be forthwith
intimated to all themembersof the Executive Council. Incase,
theauthority concerned, failsto take decision, the matter shall
bereferred to the Chancellor whose decision shdl befina.”.

10. Insection 13 of theprincipa Act, insub-section(1),-  Amend-

t of
() inclauses (@) and (j), for the word “ Director”, the rsnestqion
word “Vice Chancellor” shall be substituted; 13.

(i1) in clauses (b) and (d) for theword “ President” the
word*“ Chancdllor” shall be substituted.

11. Insection 14 of the principal Act, in sub-section (2), Amend-

inclause(v) for theword“ Director” theword “ Vice Chancdlor” Qﬁ}‘o"r{
shdll besubstituted. 14.

12. Insection 15 of the principal Act,- Amend-

ment of

(1) insub-section (1),- section

15.
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(i) inclause(a), for theword “Director” theword “ Vice
Chancellor” shall be substituted;

(i) in clause (c), for the word “President” the word,
“Chancdllor” shal besubstituted;

(2) insub-section (2) for theword “ Director” theword
“ViceChancdlor” shall be substituted;

(3) in sub section (3) in clause (d), for the word
“Director” thewords*Vice Chancdlor” shall besubstituted;

(4) insub-section (5), for theword “ Director”, theword
“ViceChancellor” shall be substituted.

Insertion 13. After section 15 of theprincipal Act, thefollowing

of new . . _
wction  New sectionshall beinserted, namely:-

15A. “Faming \ 15-A. The Planning Board shall compriseof
Board. thefollowing persons:

1. TheChancdllor;
2. TheVice-Chancdlor;

3. The Founder President or in his absence anominee
of theChancdlor;

4. TheFounder Director or in hisabsence anomineeof
theChancdlor;

5. Regidtrar or in hisabsencethe Deputy Registrar;
6. The senior most Male Teacher; and
7. Thesenior most Female Teacher”.
Amend. 14. In section 16 of the principal Act,-
ment of (i) For item (1), the following shall be substituted
section  namdy:-
16. “(1) theViceChancellor;
(i1) for item (4), thefollowing shall besubgtituted
namdy:-

“(4) such other persons as may be prescribed by the
Satutesastheofficer.”.
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15. Insection 17 of the principal Act,- Amend-
(1) for sub-section (1) thefollowing sub-sectionshall be  ment of
subdtituted, namely:- it;ctlon

“(1) (i) theViceChancdlor shdl beawholetimesdaried
officer of theUniversty;

(i) the Vice Chancellor shall be appointed by the
Chancellor from out of apanel of not lessthan three persons
recommended (the names being arranged in the a phabetical
order ) by acommittee constituted under clause(iii):

Provided that if the Chancellor doesnot approve of any
of the persons so recommended he may call for fresh
recommendations,

(iii) the Committeereferred toin clause (ii) shal consst
of three members of whom one shall be nominated by the
Academic Council, one by the Chairman, University Grants
Commission and one by the Chancellor and the person
nominated by the Chancellor shall be the convenor of the
committee provided that no person whoisan employeeof the
University shal be nominated asthe member of the Committee;

(iv) theVice Chancellor shall hold officefor aterm of
fiveyearsfrom the date on which he entersupon hisoffice, or
until he attainsthe age of seventy years, whichever isearlier,
and heshdl bedigiblefor re-gppointment for afurther termstill
heattainsthe age of seventy years.

Provided that the chancellor may require the Vice
Chancellor after histerm hasexpired, to continuein officefor
such period, not exceeding atotal period of oneyear asmay be
specified by him;

(v) theemolumentsand other conditions of service of
theVice Chancellor shall beasprescribed by Regulations,

(vi) if the office of the Vice Chancellor becomes vacant
dueto degth, resignation or otherwiseor if heisunableto perform
hisdutiesduetoill health or any other cause, the Chancellor
shall havetheauthority to designateaProfessor of the Univerity
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Amend-
ment of
section
18.

to perform the functions of the Vice Chancellor until the new
Vice Chancellor assumeshisoffice or until the existing Vice
Chancellor attendsto the duties of hisoffice, asthe case may
be”;

(2) insub-section (2) for theword “ Director” wherever
it occurs, theword “Vice Chancellor” shall be substituted and

for the word “President” wherever it occurs, the word
“Chancdlor” shal besubstituted.

16. In section 18 of theprincipa Act,-

(1) for sub-section (1), thefollowing sub-section shall
be subgtituted, namely:-

“(1) TheRegigtrar shall be appointed by the Chancellor
on the recommendation of the Selection Committee congtituted
by the Executive Council and headed by the Vice-Chancellor
onsuchtermsand conditionsof serviceasit may specify subject
totheprovisonsof Statutesand Regulations.’”;

(2) insub-section (2),-

(i) inclause(ii) for theword “ Director”, theword “ Vice
Chancdllor” shall be substituted;

(i) for clause (iii), the following shall be substituted
namedy:-

“(iii) TheRegidrar ontherecommendationsof therd evant
Selection Committee constituted for the purpose in the
prescribed manner and as approved by the Vice Chancellor
shdl havethe power to gppoint the non teaching staff including
employeesof |ast grade service and contingent staff. He shall
be competent authority to take disciplinary action against such
employees in accordance with such procedure as may be
prescribed;”.



March 30, 2005] ANDHRA PRADESH GAZETTE EXTRAORDINARY 9

(i) indause(iv) for theword“ Director,” theword“ Vice
Chancellor” shall be substituted.

17. For section 21 of the principal Act the following Amend-

section shall be substituted, namely - ment of
section
“Section 21. The Executive Council shall condtitutevarious 21.

: Selection Committeesfor appoi ntment to the posts

CommMIteSs]  officersand nonteeching saff indluding st grade
service and contingent staff. The procedurefor appointment of
members of Selection Committee and the procedure to be
adopted by the Committees shall be as may be prescribed by
theRegulations.”.

GV.SEETHAPATHY,
Secretary to Government,
LegidativeAffars& Justice(FAC),
Law Department.





